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No. 452/Vidhayee and Sansadiya Karya/2002
Dated Dehradun, December 21, 2002

in pursuance of the provision of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
legistature (Emoluments and Pension of Members) (Second Uttaranchal Amendment) Act, 2002

‘ {Uttaranchal Adhiniyam Sankhya 12 of 2002).

As passed by the Uttaranchal Legistative Assembly and assented by the Governor on
December 21, 2002.

THE UTTAR PRADESH LEGISLATURE (EMOLUMENTS AND PENSION OF
MEMBERS) (SECOND UTTARANCHAL AMENDMENT) ACT, 2002

(Act No. 12 or 2002)

To further amend the Uttar Pradesh Legislature (Emoluments and Pension
of Members) Act, 1980 (Uttar Pradesh Act No. 23 of 1980) in its applicapability to
State of Uttaranchal- '

Itis Heresy enacted in the Fiftythird year of the Republic of India, as follows--

AN

Act
Short title and (1)  This Act may be called the Uttar Pradesh Legislature (Emoluments and Pension
Commencement of Members) (Second Uttaranchal Amendment) Act, 2002.

(2) It shall come into force at once.

Amendment of  Section 17-A of the Principal Act shall be deemed amended as follows--

Section 17-A of s y

the Principal Act (1) In Section 17-A of the Principal Act the words “not exceeding Rupees
Two Lacs” shall be substituted by the words “not exceeding Rupees Three
Lacs”

"

By Order.

(U.C. DHYANI)

Addl Secretary
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